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IN THE CENTRAL Jl.DMINISTRATIVE TRIBUNAL, JAIPUR BEJ\1CH, JAIPL1R . . 

Date of order: 18.12.2000 

OA No.471/99 with MA 220/2000 
' -

Dr. B.M.Meena s/c Shri Pare2ai LEI], working ae. AsEi st ant Medi ca] 

Officer, RaiJway Hospit21, Reengus, Wee:tern Railway, Jaipur 

Division, Jaipur. 

• • Appl j cant 

Vereus 

1. Union of India thrcugh the General Manager, Western Railway, 

Churchgate, Mumbai. 

2. The Chief Medical Directer, Western Railway, Mumbai. 

3. Shri S.L.Jain, Retired CME (Planning), CCG Apartments, 

Acharya Kri:palani Marg, Adarsh Nagar, Jaipur. 

• . Respondents 

Mr. S.K.Jain, coune:el for the applicant 

Mr.T.P.Sharma, coune:el for the respondents 

CORAM: 

Hon' b1.e Mr .A .K .Mi e:hra, Judicial Me>mber 

Hon'b1e Mr. N.P.Nawani, ·Administrative Member 

Order 

Per Hon'b1e Mr. A.K.Miehra, JudiciaJ Member 

The learned coune:e1 for the respondents submits that during 

the pe>ndency cf the OA, the inauiry ha.= been completed by the-

Disciplinary Authority and the IPatter has tee>n pending with the> 

Disciplinary Authority. The learned counsel fer the arpJicant 

submits that since 5-6 months, no decieion has been comwunicated to 

the> applicant in this regard. 

2. It appears that due to pendency of this OA probc3b1y the 

matter is rending with the Die:cip1inary Authority. Since the 

inquiry has now been ccwpleted and the verdict cf the DiscipJinary 

AuthorHy is to be communkatea to the applicant, there·fore, it is 
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directed that the Djsciplinary Authority roay take decisjon withjn a 

pedod of 3 rricnths from the date cf communication of this order and 

ccmmunicate the saroe to .the applicant as early as possible after 3 

rrionths. 

3 • The OA i s , disposed of wi th the a bcve observat ions and MA 

No.220/2000 consequently become infructucus and is alsc disposed 

cf. 
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(N.P.NAWANI) (A.K.MISHRA) 

Adm.Merrber Jual.Merriber 
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